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12X9 hrs.

CONVICTION AND RELEASE OF
MEMBER

MR. SPEAKER: I have to inform
the House that ] have received the
follc'ving telegram dated 30th July
1980 from the District Magistrate,
Moradabad :

“Shri Ghulam Mohd. Khan, M.P..
whg was arrested on 25-7-1980 u/s.
188 IPC has “een convicted u/s 138
IPC for fiv. z=ays S.I. by 4th Addi-
tional Munsif Magistrale, Morada-
bad, on 29-7-1980. He has been
released from jail on 29-7-1980 after-
noon.”
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SHR] JYOTIRMOY BOSU (Diamond
Harbour): In Malappuram in Kerala
at about 12 O'Clock some Muslim
League youth demonstration clashed
with the police, resulting in the death
of three people. A Calling Attention
hag heen given on this. We would
like to have a statement on this.

MR. SPEAKER: I 'will look into it.

12.01 hrs,
PAPERS LAID ON THE TABLE

INDIAN MebDicINE CENTRAL CoOUNCIL
(ELECcTION) AMENDMENT RULES, 1980

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): I beg to
lay on the Table a copy of the Indian
Medicine Central Council (Election)
Amendment Rules 1980 (Hindi and
English version) published in Notifica-
tion No. 8.0. 495(E; in Gazette of India
dated the 4th July, 1980, under sub-
section (2) of section 35 of the Indian
Medicine Central Council Act, 1970.
| Placed i Library. See No. LT-1183
80.) .

ANNUAL REPORT OF WOKKING OF SECTION
15-A or PROTECTION OF CIVIL RIGHTS
Acr, 1955 FOR PERIOD ENDED 31.12.78.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH). On behalf of Shri Yogendra
Makwana, I beg to lay on the Table
a copy of the Annual Report (Hindi
and English versions) on the working
of gection, 15-A of the Protection of
Civil Rights Act 1955 for the Yyear
ending 31st December, 1978, under
sub-section (4) of section 15-A of the
said Act. [Placed in Library. .See No.
L'T-1184/80.|

NOTIFICATIONS 7e AGREEMENT WITH
CzecHOSLOVAKIA ON COOPERATION IN
SHIPPING, EXEMPTION OF PARTS OF
PHOTOGRAPHIC CAMERAS FROM CUE-
TOM DUTY, EXEMPTION OF TAX OF
LABELS FROM DUTIEs OF CUSTOMS IN
PART OR WHOLE,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): I beg to lay
on the Table.

(1) A copy of Notificalion No.
G.S.R. 286(E) (Hindi and En-
glish versions) published in
Gazette of India dated the -



